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ORDER (ORAL)

p.. V V. MAJOTRAv_MIMBER_iAl-.

• 1 Director General of
Whereas Shri Krishnarauurthx ,

j 4- *• - 1 ha<5 coiTie j)ersoriall> in theWorks, CPWB, Respondent nu.. h-. nunr

Court in compliance of the nxi
tion of the Court datea

n 13.3000, Shri Mahendru, learneu
__ of the

K-\ /~i t \ C"' 1 1 1",iCi T"r j~! 1'̂ 1i « X "S X i 1td ^13.12.200U,

Coined the absence of Respondentrespondents, has e.vfx ^
, Tr Deputv Director oio Shri Mahender Rumm , net^ui.

IN U • X- 5 wJllX J.

T r^WD stating that he is on sick leave.Administration-I , Crv>u, stnuxiiB
. , i"i i" 3.f f 1- ^ ^ ^

:5 •- filed Cuiny±^-cxli<^^- cx l x .
Shri Mahendru nas irieu

-f nffice Order dated
u-r- No 1, enclosing a cop> nt Oturt.Respondfnr i^n. j-5

-- -f the order dated 15.12.199'14.12.2000 in pursuanut. nt rlit.

in OA 2834/1992 whereby promotion of thepaSseu ru nn

applica.-.',.s made on 31.12.1998, were made effeotiv ^
1.11.1991. The respective control.riig u.ficeis
applicants have also been ordered to fix the pay of the
applicants and accorded consequential benefits to them.

n 1 i~VP 1 nf the applicants is
Shri D.R. Gupta, learneu t uuir^er ut •

T 1 1' 1'? ^000. Hovv&vsr) 11 s
satisfied with the order dared ru.rr.oooo.

f 1 Ili

has prayed that a ttme limit should be fixed for grant of
consequential benefits to the applicants.

2. Shri Krishnamoorthi, Respondent No.1 has also
tendered his unconditional apology for himself as well as
on behalf of Respondent No. 2 for the delayed action in
complying with to the order dated 15.12.199
rr • 1 e . T
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3. • 111 our view, tis vide order dated 14.12.2000 the

ACCtnifd . 1 .
respondents have substantia.1^ relief to the applicants,

the respondents are now directed to accord consequential

benefits to the applicants within a period of two months

of communication of this order. Contempt notices issued

against the respondents are discharged. The CP is

disposed of w 11h the aboe d i j'ec 11ons . ho costs.
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